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IN TEE'CENTRAL ADMINISTRATIVE TRIBUNAL, JAIPUR BENCH,

JAIPUR

Date of order: 6 [12. ] 20|

0r No.126/2001

Dilip - Shivpuri -s/c late Shf;_ R.N.Shivpuri, Addjti@nal
Cemmiesioner of_Incomé Tax, Jaipur r/c B-120, Bhabha Marg,
Tilak Nagar, Jaipur |

| ‘;.Applicant S

Versus

1. C - . Unien cf India -throuagh- the = Secretary,

Depaftﬁent of Revénué, Mjnisffy cf Finence,
" North Block,:Central‘Secrefa;jat, New Delhi.
2. o Chéirman,‘ Centré1  Board of ’Dﬁréctpr 'Taxes, 
Norfh Blcék; Central Secretariast, New Delhi.
| | e Reéponaents
Mr,M.éafiq} Cpuﬁsel'for thevabplfcéntﬁalongwitﬁ épplicant

’

who.apﬁsared in perecn.
Mr. N.K.Jezin, councsel for respoﬁdents

CORAM:

"Hon'ble Mr. S.K.Agerwsl, Judicial Member

. Hon'ble Mr. A.P.Negrath, Administrative Member

ORDER

, Per Hon'ble Mr. A.P.Nagrath, Administrative Member

The eapplicant ﬁrays ' for . the foi]cwjng

reliefs:-

i) By jissue of mandamus or any other appropriate

créder cr direction in the neture o¢f quashing
and setting asjde_»thél.impugned. charge—sheét

dated 20.6.1997 (Annx.A/1);

i ~

ii) . Bv issve of mandamus or eny cther appropriets

Y

s “ ' ecrder cr directicn in the nature of directing

the respondents to open . the seazled cover end




: 2
act ppon.-reébmmendatjéhs made by the bPC
cchened on430th and 3lst ﬁenﬁary} 2001 -and lst
and 2nd Februafy,. 2001_'qué the applicant fer
nromotjoﬁ te the post cf Commissicner of Income
Tax 4ignoriﬁg : the: =~ pending 'discibljnéry
-prcceedings ageinst Him; |
iﬁi) By issue of mandamus, or any othéf apprepriate
| order dr.di£ection in the nafure,cf directing
.. the respondents to open the seéled‘ co&ef- and
act upen reccmmendaticns made by the DPC
cenvened on' 3ch andﬁ-3isﬁ and 1stA and 2nd
FebruéryL 200quua-£be abpljcant fof promctioﬁ‘
to the post o¢f Comrissioner - of Inccme Tax
ignering the pendjné disciplinary préceedings
agoinet him." | |

2. . The appl&cant had also filed a separaﬂe ORA

,_No;170/2001 .wheréby he had impugned the ‘order cf

punishment. -imposed on nthe' cenclusien of proceediﬁgs
arisjn@ cut cf tﬁe'éﬁarqesheet déted ZOth Jﬁné, 1997. By
filing that OA the iappljcant hés sought qtashing- and
sétting aside the Said"chargesheet..iWe'-have alreedy
decided o No;>170/2001:and have pessed necessary crders
thereon. In'view of the'orders pésséd in that OA, this OA
has becoﬁe infructuous ‘and is,'therefofe,-djsposed'of as

such. No order as. to costs.

(A.P.NAGRATH) : _ ‘ (S.K.AGARWAL)

" Adwr.Member ‘ ) : B Judl .Member



